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Becommendations for increasing
stipend of internee-doctory -

3885. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the Director General
Health Services has recommendeq to
the Government that the stipend pay-
able to internee-doctors be increased

from Rs. 450/- to Rs. 730/- per
month; and
(b) it s0, Government’s decision

thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) and (b
The Delhi Medical Resident Associa-
tion has demanded an increase in the
rate of stipends, Their demand s
receiving attention.
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aniority of Officers in the Railway
Ministry

3887. SHRI D. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state;

(a) is it'a fact that the Minwstry of
Railways had passed an order dated
4-1-82 depresging the seniority of
sume officers and that ‘these officers
had filed a writ petition against the
order in the Delhi High Court;

(b) is it also a fact that the Delhi
High Court hag not only quashed the
sald order but also stated in its
judgement that the order was passed
with a closed and biased mind; and

(c) if so, what action does the Mi-
uister for Railways propose to take to
ensure that such biased and illegal
orders are not passed again?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN





